n Bills"Introduced

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill furtber to amend the Constitution of
India.”
The motion was adopted

st g wa@ : & fadgs & ag

FETE N

16.05 hrs.

CONSTITUTION (AMENDMENT) BILL-—
Conird.

(Amendment of Article 164

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the motion moved by Shri P. K. Deo on
the 24th April, 1970  Shri Manubhai Patel
was on his legs on the last occasion. He is
absent,

SARVASHRI SHIVA CHANDRA JHA
AND E. K. NAYANAR rose

MR. DEPUTY-SPEAKER : So many
Members from the wvarious parties have
spoken  The time allotted for the Bill was
1§ hours and we have already taken 3 hours
and 39 minutes. Anyway. I shall allow
Sarvashri Jha and WNayanar. After that let
this come to a conclusion.

=it fraeex W (wgaEr) @ SuTens
agrem, & g fadww w1 7w wxar g o
W fadas § st flo Fo YT aga & i ¢
“Within a week (i) after the results of

each general election or mid term
elections in a State are published, or (ii)
after the office of Chief Minister other-
wise falls vacant, the Governor shall
summon the Legislative Assembly of the
State to elect the Leacer of the House

who shall be appointed by him as the
Chief Minister.”

D RLE RS
“The ‘Leader of the House' means
one who commands the absolute majority
of the House for which a second or &
third ballot may be held, if necessary,
until the absolute majority is obtained.”
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W 3% dwe F iy g amaa &
feifaw ggaa &1 TwEr 4% §
sy & wwar ¢ f @ awan & Wi
a7 A7 #W AME & #E Aqr g7 e
wqr, gEarEAr ag @t ¢ F IEl awe
am g, 4 fr fage ¥ § wafag
g fea Ay | Wy AW R X 3@
godtr FY a1t 0 e gr=ilm g H
wfafad aridf | ag 39% grm § WX
ag arza & fr aredta o o earfafady
ara, #fgq @z ¥ «@fd 3ar §m, ag
ot & atfem ) qv e fs oF g
Faz ¥ afr Ae g7 fq1r mam o)
weilsgz AWfET § AET I AAr i gAR
agi &t qifwanid) fedipdl &1 farew §
9 g glar & o ot st e 9@
famt wqr dwz & wfcy vade 6@t Y
9% fafret a@ar ) @fET afzag
HTZHY [t qret w1 dreT A8 w@ar, afk
il £ Hrzfae @ ar gzr fagr @,
T Ao qFo TAe FI AICT & IEAT,
Fa 71 afxfeafa gUir ) €8 a@®@ ¥ GF
wiedl ¥ gra # gfsfagaw ferdezfor A
i el &, o wrEAr & gy " g
1 grA WATHT X 7 a1q Ard’ § A%
qrfaarnal fearRar #t ot IS a@
Pag EE @ AW | WA T HEH
#t dmz & wfd 3w faar sar @ A,
#fer s qrff § qwo Udo To JEEY
HOAT AdT ALY AAY §, A« ®@WT v ?
gaw gru gfefagufasn &t feredfaw .
) a1d 99 gl g |

Rt ¥ far & gw ox frame x
gsar ¢ fF me smad T dow &
wfer q¥ g, 4% wadwr ¥ { ot
TAA TTEEE AT AE@T §, ITH FWT
wfafaet ur awdt § 1| AT owar I
97 gq g 91T madAR fafree o ARH
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& ¥ ¥ ¥ &, Y TEY TG -
fafadr 1 Tear ga avar g, afeq faa
g #1 \fgat-usafas §z a9 ¢ agi 93
Jud w9 fabgs & v ¥ fededfog
FTIwar Y are T g o ag aga
FIATF & | ST AFH7 TAAT G A AT
g 3% gror fagw @ sorer waea
wEd ¢, afaeqd 9A% w1 duz & wfax
gy W g1 wEn ox faww afee
g Srar & | § Igg 2ar 7 fawEA
F gndT W aga wa g 9 ) R
oY q¥ giw @7 A1 A A IR FFR
wetf | afz Faz F1 waq & faar smar
@rute @1w a5y § e @ Fr gea
B, Fg gFHT F FG A grEQ 4T
gt 1 ag fadas @ & ag e sO A
g ¢ 1 afe mig =gy # fF fedama
1 faafusr @Y ge& gt g @ g&=r
gorg & efafaz) awgrd v adl v @t
g ol gg fedigma @1 o fa=faar @
wH @i frar S A1 ogEd garfews
% oF fauas gaq o om fear & foad
8 gwra fear @ fr sfewa 329 o
faerT F1 &, 9% wde faar <o wix
7g s Feq1 &1 i & afs FE e
o 9t & fedae < qud T ¥ waw
orar § a1 afe gt T | ) 9w
a8 fwm & afeFe far arfae
fefm anfeat & 9 ez 5 gear
feer faast % gwar & fomit ag wi
W gFar g 5 gasr N fefisefe g,

- FEE 3g fore Fear g1 9 a9
4y =quear §3 go9 99 favmgw § o<l
Qo s & gfg o € awiew
I 309 ¥ e §aw O I K Ay
fedwsr s wgz ox AF wwoERA 2
R P gwar & 5 g ¥ @-
fafadt +r uro )
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af agt v doe #Y a@ @ E)
graTa g frdae A aar Rar g ag
dtamr <1 &« {Ar 2, z@d qfe &
TATEW AT | A AE A AZAT F@v
g san wEsr w7 Gt faw amg o dae
F1 ®9 g7 FIfaT 2 & A AT g
gar REa 9 & I Iw awy )
st fafaees w1 qama s dwe & gar
A 4@ S & ATEw & garas q@
ENT | &g AW & q@ @, e
TEIT T AT Qar | Tvaer B srewy
T F1 g, e fafre A qoge
FET 8 o WH FC WgEr qrwar
g

W TR § T F ogEwr fadw
FAATE

(Amdt.) B!t

*SHRI E.K. NAYANAR (Palghat) : Mr.
Deputy-Speaker, Sir, 1 am going to spesk
in my own language—Malayalam. Hon,
Members who do not understand  this
language can bear the simultancous inter-
pretation for which arrangements already
exist.

Sir, the conditions existing in our
country today are cntirely different from
those that existed at the time when the
Constitution was framed If we do not
amend the Constitution to suit the existing
conditions we will not be able to usher in
the socialistic pattern of society which we
are aiming at.  We have already adopted 23
amendments to the Consritution. But they
are not sufficient to achieve our goal. Article
164 says *“The Chief Minister shall be
appointed by the Governor...” So far the
Governors of Siates have acted on the
advice of the Home Mibister at the Contre.
That is my experience. Ican prove it by
quotiog certain incidents that took place in
my State of Kerala,

We have found that Governors have
been changed whenever there has been a
change in the Council of Ministers. Under
our Constitution there is no provision to
recall the Governors.  The Governor is res-
ponsible only to the President atcording to
the Constitution. But if s Governor BOCy

*The original speech was delivered in Malayalam.
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against the will of the people he cannot be

recalled and he cannot be changed. There-

fore, it is abeolutely necessary that amend-

ments to the Constilution ar& made to pro-

vide for recall of a Governor if he acts
against the will of the people. If there is a
Governor whe doues pot act wuncer the

advice of the Chief Munister and who acts
only under the advice of the Home Minister
at the Centre, he can only do harm to de-
mocracy. It the Constitution is not amended
to provide for recall of such a Governor,
the people of the concerned State will not be
able to do anything to remedy the State of
affairs.

After the 1967 elections the position in
India has changed. For over 20 years the
Congress Party had the majority in all the
States and also at the Centre. But in the
1967 elections the Congress did not get a
majority to many of the States. During the
period of 1967— 70 the Central Government
has tried to incite the people against the
non-Congress  Governments in the States
and thereby topp'e those Gowvernments on
the plea that there is no law and order in
those States.

According to the Constitution, the
Governors .are expected to act on the advice
of the Council of Mibisters in States. But
there have beem many instances, to which
references have been made in this House
before, where the Governors have not even
consulted ithe Council of Ministers be‘ore
taking a decision, Criticism on this account
have been made in this House about Shri
Dharama Vira o Bengal, Shri Gopala Reddy

of Uttar Pradesh and Shri Nityanand
Kanuogo of Bihar, Here I would like to
quote what happened in Kerala. In 1965 in

Kerala the Congress did not have a majority.
After the elections the Marxists had 20 of
their elected MLA's in jail and when they
were released they had 40 seats in the
Assembly. They could bave been easily
called to form the Goveromeut because
the other parties in the House were against
the Congress. But the then Kerala Governor
said that no party could command majority
support in the House and on this plea he
dissolved the Assembly and consequently
President’s rule was imposed on the people
of Kerala. From 1:57 to 1959 the then
Courci: of Ministers in Kerala was pot
functioning according to the wishes of the
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Governor and therefore the Governor dis-
solved the Asseinbly in 1959,

T can cite many instances like this. Now
the Cungress Party has split into two at the
Centre. In some States it is divided even
into three sections. In Orissa there are three
sections of the Congress. i is now clear
that the Congress as a single party cannot
rule anywhere.

After 1967, secing the attitude adopted
by certain Governors, the then Speaker of
Lok Sabha, Shri Sanjiva Reddy called an
emergent conference of the Presiding Officers
to discuss the action of Goveinors. A reso-
lution was adopted in that conference to
the effect that their action was not correct
and that they should not take any decision
in such mutters without consulting the
Council of Ministers. Shri Dhillon, our pre-
sent Speaker, in Presiding Officers Conference
held only a month back advocated that the
leader of the House should be clected by
the Assembly. From my experience 1 can
say that Shri Vishwanathan, the Governor
of Kerala, has not acted according to those
resolutions and he has actually acted against
the principles of democracy. In 1969, when
Shri Achutha Menon became the Chief
Minister a question was asked whether he
could command a majority support in the
Assembly. On 26th June, 1970, the Assembly
was dissolved According to the Constitution
such a thing can be dons only after consul-
tation with the Coudcil of Ministers. But on
this particclar occasion [ have heard per-
sonally some of the Ministers saying that
they were not consulted,

Sir, as | said earlier, when Governors
act under the advice of the Home Minister
at the Centre and not 1n consultation with
the Council of Ministers it is against the
principle of democracy., There is no provi-
sion in the Constitution for recall of such
Governors, In my opinion Governors should
be elected. Even though this Bill does not
contain such a provision it envisages to en-
force the principle that the Council of
Ministers shoutd be consulted by the Gover-
nor before taking any decision. Therefore
the scope of the Bill is limited. I would
suggest that a Committee should be set up
conslsting of representatives of all_parties to
discuss this matter fully and give its recom-
mendations. If the Government is agreeable
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to this, Sir, I support the Bill that is before
the House.

MR. DEPUTY-SPEAKER : The hon.
Minister,

SHRI P K. DFO Kalahandi): The
amendment is there, Sir.
MR. DEPUTY-SPEAKER : I thought

you would l:ke to hear the Minister.

SHRI P. K. DEO : Before the Minister
speaks, I want to raise a point of order. He
has alrsady participated in the consideration
stage as a private member. Can he again
participate as a Minister 7

MR. DEPUTY-SPEAKER : Now he is
speaking on behalf of the Government.

SHRI P. K. DEO: He has expreseed
a different opinion as the Chairman of the
Administrative Reforms Commission.

MR. DEPUTY-SPEAKER : As faras I
am concerned, he is the Minister of Law,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : My hon. friend need not
doubt that I change from time to time
merely because 1 happen to occupy one
office or the other. I take a view because jt
is good on its own merits.

What 1 have said previously is not at all
a departure from the well establiched consti-
tutional conventions apd practices prevailing
throughout the world in democratic
countries.

SHRI P. K. DEO: Question. Not

throughout the world,

SHRI K. HANUMANTHAIYA : You
bave mentioned the instance of Ireland and
of West Germany.

Now, they do not exactly follow the
British system of Parliamentary democracy.
As you have knowp, they have got some
variations.

It is true, in many places Constitutional
conventions have been ecither followed or
distorted. I do not want to eoter into any
argument with you on the guestion of the
prevailing malpractices. The malpractices,

SRAVANA 9, 1892 (SAKA)

(Amd:.) Bill 2%

one should know, emanate from the profes-
sions and the practices of unscrupulous
political people. Merely because some people
take recourse to it, we cannot change the
whole Constitution for that purpose, Even
if we change, we cannot change their
Dature.

Sir, this Constitution (Amendmeant) Bill
affects in a substantial manner the very
system of Parliamentary Democracy.

If the Bill is accepted, you will have
neither a Presidential system of Governmeat
nor will you have a Parliamentary system of
Government. T do not know how to define
the new system that is being brought into
existence under this Bill,

I would therefore appeal to the hon.
Member to adopt the line taken by the
Administrative Reforms Commission. We
had recommended that certain guidelines
should be laid drwn for the Governor to
act upon. All the suggesti ns that you have
in mind could be brought into practice
through such guidelines, Guideliness are
more advisable than cons itutional amend-
ments. Changing situations may require
variation and the<e guidelines may be formu-
lated to suit the nature and need of the times.

These guidelines, as I have recommended
should be formed by the Inter-State Council
which should be compnsed of the representa-
tives of the political parties.

The very composion, the very approach
is such that it will make for evolution of
guidelines on impartial basis.

Therefore, I am not in a position to
help and support my hon. friend Mr. Deo.
It is better that he withdraws this Bill aod
works for the evolution of guidelines which
I have suggested.

SHRI K. P, SINGH DEOQ (Dheokanal) :
My amendment for referring the Bill toa
Select Committee consisting of 20 Members
has aiready been placed before the House.

When the Bill was piloted last time, the
Ministar in charge of Home Affairs, Mr.
V, C. Shukla was representing the Governo-
ment. Now that the Law Minister has
come today, 1 do not know who is really in
charge of the Bill on the Government
side.

The purpose of my moving this amend-
ment is this, The points raised by my hon.
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friend Shri P. K. Deo are very fondamental
in nature.

You know, Sir, after the 1967 General
Elections, the role of the Governors came
into disrcpute and they agitated the minds
of Parliament and publicmen throughout
the country. We kouw the role they played
o arpointing Chief M:nisters and such
cases came up. where no single party had
any ab-olute majority.

Shri Hapumanthaiya himself, when he
was chaiiman of the Administrative Reforms
Commission, had in a note, at page 5, oo the
role of Guveinors, said :

“The Constitution envisages the people
to be sovereign and this sovercign
authority is exercised by the clected
repres: ntatives, who in turn make and
unmake Ministers.”

The then Home Minister Shri Y. B. Chnvnp
had requested five leadirg jurists of this
country, namely the late Mr. Mehr Chapd
Mahajan, Mr. Justice Sarker. Mr. Justice
Gajendragaakar, and Mr. Setalvad aud Mr,
Seervai 1o go into this question of the ‘rple
of Gove'nois snd the question of recognising
Chief Ministers in cases where 0o ebsolute
majoris 1s ob:mned by aay purty.

The first thing which we must conslider
is the stabllity of the Government. Stability
is a three pronged thing ; political.l eccnimic
gnd sccial stabiity are a vicious circle.
These five cminent jurists have given _thc:r
consideresd and lcarned opinions which I
think the Select Comwitiee vould be able
to go into o greater detail ard come (0 a
considered copclusion 18l et than that we
should huiricdly pass this Bill here in this
House.

Ther, we taw the spe?tacle of Shri
Shiva Chancra Jha oprosing his own leader
shri Rabi Ray who had given wholrhearted
suppert 1o this Bill. Tl-_ncfel'ore,l would
request tle Lon. Law Minister to agree to
my amerdment sa that ‘the Bill may be
referred to a Select Committee.

SHR1 P.K. DEO: I am extremely
grateful to the 18 Members who have
participated in this d:batf. The _wholc
purpose of my Bill is to provide a guideline
to the G.vernor, hecause of the compulsion
of circumstances that have lately developed
after 1he 1967 elections.

JULY 31,
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If you go through the wvarious speeches
that have been made during the considera-
tion stage, you will find that except six
Members out of 18, the others have all given
their wholehearted support to this Bill.
Even among those six who have opposed
this Bill, their opposition has only been a
lukewarm opposit.ion. Of these six, Shri
Shiva Chandra Jha is ope. As has been
pointed out by the previous speaker, his
leader Shri Rabi Ray had given wholehearted
suppost to this Bul though Shri Shive
Chaodra Jha had expressed a note of disscnt.
The DMK was also blowing hot and cold,
for, while Shri . Kandappan has opposed
the Bill, Shri V. Kiishnamoorthi has given
his wholehearted support.

There was a symposium on 2nd May,
1970 under the auspices of the Indian
Parliamentary Association. There also you
will find that the consensus was that some
sort of guidelie should be given to tie
Governor. There are no two opinions on
this question at all.  So, the gquestion is
what sort ol guideline should be given. The
Government ol India Act, 1935, piovided a
guideline, called the Instrument of Insiruc-
tions. Probably. the Law Minister has not
forgotten the legacy «f the colonial rule, and
he thinks that executive guideline will serve
the purpose. Since the Governors are not
elected and canpot be impeached but hold
office at the pleasure of the President and
the President for all purposes 1s guided by
the Home Ministry, we cannot expect any
independence of judgment om the pait of
Governors.  Recent events have also cosro-
borated this fact. As 1 bhave pointed out,
in some progressive countries of the world
they bave pruvided such a syslem, as en-
visaged in the Bill.

In this connection, I wolud like to quote
a passage from a very interestiog article on
the role of Governors by A. K. Sen published
in Snwurcjya, He says :

* Whenever vex populi collide with the
intcrest of the ruling party in the Centre,
some bizarre perversivns of democratic
practice have resulted™.

1 do pot like to waste the time of the House
ac we are all acquainted with the facts and
circumstances which brought Shri  Sukhadia
in to power, even though he was rejected
ut tbe polls. Shri Harumanthaiya speaks
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of democracy, Had it been Britain, what
would have happened 7 In 1929, when Mr.
Baldwin was returned as the leader of the
largest single paity in the House of
Con.mons, he refused to form the Govern-

ment when called upon by the Queen
because he did not have the absolute
majority. As a result, Mr. MacDonald,

Leader of the Opposition, was called by the
Qu.en to form the Government.

Tke Governcr functioning as the
copstitutional head of a State has to give
concrete shepe to the will of the electorate.
But we find even minority governments
being installed in the country. Governors
play partisan roles We know how Shri A.
P. Jain, when he was Governor of Kerala,
took active part in the struggle for suc:ession
at the Crntre after the death of Shri Lal
Bahadur Shastri. We know how while
remaining Governor, of Bihar, Shri Kanurgo
applied for a Rajya Sabha ticket to the PCC
of Oris<a,

All these things confirm that because of
their past affiliations, you canno! expuct
Goverrors 10 hold independent views. Nor
is it possible for them to do so. So there
are no two opinions as to the need for a
guideline. W\ hat sort of guideline should it
be ? It should be a statutory snd constiru-
tional one. In th: Constitution, t'ere is no
such provision ncw. The matter hss been
entirely left to the discreticn of Governors
in callirg a particular person to form the
Ministry, My suggestion is that the Constitu-
tion has to be emended to includes this
guideline. Hunce my Bill.

My Bill has received unanimous support
outside the House and inside it. Taking
gll things into acccunt, I agein Fppeal to
Goverr ment 1o accept it. My whcle purpose
is that when the Assembly has got the power
to vote out the Government, it should have
the power to vote in the Goveroment also.
The House should elect its leader and it
should be obligatory on the part of the
Governor to call upon him and nobody else

Division No. 5]

Abraham, Shri K. M,
Biiua, Shri Kolai
Chakrapani, Shri C. K.
Chauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.
Dass, Shri C.
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to form the Government. That will put an
end to all malpractices.

I do mot ascept the proposal that I
should withdraw the Bill. T accept the
amendment of my hon friend, Shri K. P.
Singh Deo, for rererence to a Select

Committee

MR. DEPUTY SPFAKER : There are
two amendments to the motion for considera-
tion, one moved by Shri Imam and the other
by Shri k. P. Singh Den.

I put Amendment No. 1 to the House,

Ameniment No. I was put and negaiived

MR DFPUTY-SPEAKER : The
question is :

“That the Bill further to amend the
Constitution of India, be referred to a
Select Committee  consisting of 20
members, namely :

Shri P. K. Deo

Shri Kanwer Lal Gupta

Dr Karni Singh

Shri Samarendra Kundu

Shri D K Kunte

H. H. Maharsja Mankya Bhadur

of Tripura

Skri Mutasoli Marsn

Shri Mohammad Ismeil

Shri H N. Mukerjece

Shri N P. C. Naidu

Shri P, K. Vasude an Nair

Shri K Ananda Nambiar

Shrimati Nirlep Kaur

Crnaudhuri Randhir Singh

Skri Rabi Ray

Shri B Shankeranand

Shri Vidya Charan Shukla

Shri Devendra Vijal Singh

Shri S. Supakar ; and

Shri K. P Singh Deo
with instructions to report by the last
day of the first week of the pext
session ** (14)

The Lok Scbha divided

[16.40 brs.

Deo, Shri K. P, Singh
Deo, Shri P. K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
Himatsingks, Shri

Jeas, Shil D, D.
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Jha, Shri Shiva Chandra Parmar, Shri Bhaljibhai
Joshi, Shri Jagannath Rao Rajasekharan, Shri
Kriralani, Shri J. B, Raju, Shri D, B,
Kripalani, Shrimati Sucheta Sanji Rupji, Shri
Madhok, Shri Bal Raj Sezhiyan, Shri

Majhi, Shri Mahendra Shah, Shrimati Jayaben
Menon, Shri Vishwaoatha Sharma, Shri Narayan Swaroop
Modak, Shri B. K. Sheo Narain, Shri
Mody, Shri Piloo Siogh, Shri D. N.
Mohammad Ismail, Shri Singh, Sbri J. B.
Molahu Prasad, Shri Sondhi, Shri M. L.
Mrityunjay Prasad, Shri Supakar, Shri Sradhakar

Mulla. Shri A. N,
Naik, Shri G. C.
Nambiar, Shri

Suraj Bhan, Shri
Venkatasubbajah, Shri P.

Nayanar, Shri E. K. Vidyarthi, Shri Ram Swaroop
Oankar Singh, Shri Vishwanathan, Shri G.
NOES
Aga, Shri Ahmed Parthasarathy, Shri P.
Ahmed, Shri F, A, Patil, Shri S, D,
Amin, Shri Ramchandra J. Pradhani, Shri K.
Aza ', Shri Bhagwat Jha Radhabai, Shrimati B,
Babuuath Singh, Shri Raghu Ramaiah, Shri
Besra, Shri S. C, Ram. Sh.i T.
Bhattacharyya, Shri C. K. Rao, Shri Jaganath
Brahmanandji, Shri Swami Rao, Shri K, Narayana
Chavan, Shri Y B. Rao, Shri J. Kamaputhi
Dhuleshwar Meena, Shri Rao, Dr. V. K. R. V.
Dixit, Shri G. C. Reddi, Shri G. 8.
Gavit, Shri Tukaram Roy, Shri Bishwanath
Ghosh, Shri P. K, Sen, Shii Dwaipayan
Hanumanthaiya, Shri K. Shambhu Nath, Shri
Heerjy Bhai, Shri Shastri, Shri Ramanand
Jadhav, Shri V. N, Siddheshwar Prasad, Shri
Kapoor, Shri Lakhan Lal Sonar, Dr. A, G,
Karan Sirgh, Dr. Swaran Sihgh, Shri
Kioder Lal, Shri Tiwary, Shri D, N,
Krishna, Shri M. R, Tiwary, Shri K. N,
Krishna, Shri 8. M. Venkatswamy, Shri G.
Kureel, Shri B. N, Verma, Shri Prem Chand
Lutfal Hague, Shri Yadab, Shri N. P.
Maharaj Singh, Shri
Mandal, Shri Yamuna, Prasad MR. DEPUTY-SPEAKER : The result*
Marandi, Shri of the Division is :

Master, Shri Bhola Nath

Mishra, Shri Bibhuti Ayes: 43,  Noes: 54,

‘Pahadia, Shri Jagannath The motion was negatived.
Palchoudhuri, Shrimati Ila
Parmar, Shri D. R. MR. DEPUTY-SPEAKER : I shall put

*The following Members also recorded their votes :

AY ES: Shri R, K. Amin,
NOES : Sarvasbri P, L. Barupal ; Onkarlal Bobhra and Kikar Singh,
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the motion for consideration to the House,

SRAVANA 9, 1892 (SAKA)

This being a Constitution Amendment Bill,
requires a special majority, and therefore, let

the lobbies be cleared.
MR. DEPUTY-SPEAKER :

Division No, 6]

Abraham, Shri K. M.
Amat, Shri D.

Amin, Shri R. K,

Birua, Shri Kolai
Chauhan, Shri Bharat Singh
Dass, Shri C.

Deo, Shri K. P. Singh
Deo, Shri P, K.
Himatsingka, Shri

Jena, Shri D. D.

Joshi, Shri Jagannath Rao
Kripalani, Shri J. B,
Kripalani Shrimati Sucheta
Madhok, Shri Bal Raj
Majhi, Shri Maheadra
Menon, Shri Vishwanatha
Modak, Shri B. K,

Mody, Shri Piloo
Mohammad Ismail, Shri
Molahu Prasad, Shri
Mrityunjay Prasad, Shri

Aga, Shri Ahmed
Ahmed, Shri F. A.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Barupal, Shri P. L.
Besra. Shri 5. C.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Chavan, Shri ¥. B.
Choudhary, Shri Valmiki
Dhuleshwar Meena, Shri
Dixit, Shri G. C.

Gavit. Shri Tukaram
Ghosh, Shri P. K,
Gupta, Sbri Lakhan Lal
Haoumanthaiya, Shri K.
Heerji Bbai, Shri

Horo, Shri N. E.
Jadhav, Shri V. N,

Jha, Shri Shiva Chandra
Kamble, Shri

The ques-

AYES

NOES

(Amadt.) Biill

tion is :

298

“That the Bill fuatber to amend the
Constitution of India, be tuken iato

consideration”,

The Lok Sabha divided :

(16.44 brs.

Mulla, Shri A. N,

Naik, Shri G. C,
Nambiar, Shri

Nayaoar, Shri E. K,

Ounkar Singh, Shei
Parmar, Shni Bhaljibhai
Rajasekhran, Shri

Raju, Shri D, B

Sanji Rupji, Shri

: hah, Shrimatj Jayaben
barma, Shri Narayan Sw.

Sharma, Shri RumyAvmr oo

Sheo Narain, Shri

Siogh, Shri D, N.

Sondhi, Shri M. L,

Supakar, Shri Sradhakar
Suraj Bhan, Shri
Venkatasubbaiah, Shri P,
Vidyarthi, Shri Ram Swaroop
Viswanatham, Shri Tennetj

Kapoor, Shri Lakhan Lal
Karan Siogh, Dr.

Kesri, Shri Sita Ram
Kinder Lal, Shri

Kotoki, Shri Liladhar
Krishna, Shri M R,
Krishna, Shri §. M,
Lakshmikanthamma, Shrima®
Laskar, Shri N, R,

Lutfal Haque, Shri
Mabaraj siagh, Shri
Mandal, Shii Yamuoa Prasad
Marandi, Shri

Master, Shri Bhola Nath
Mishra, Shri B.bhuti
Pahadia, Shri Jagannath
Palchoudburi, Shrimati Ila
Parmar, Shri D. R.
Partbasarathy, Shri P,
®atil, Shri S, D.
Pradhani, Shri K,
Radbabai, Shrimati B.
Raghu Remaiah, Shri
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Ram, Shri T

Randhir Singh Shri
Rao, Shri Jagannath
Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr V.K.R. V.
Reddi, Shri G. S.

Roy, Shri Bishwanath
Sait, Shri Ebrahim Sulaiman
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shastri, Shri Ramanand
Shiv Chandika Prasad, Shri
Siddheshwar Prasad, Shri
Sonar, Dr. A, G.

Swaran Singh, Shri
‘Tiwary, Shri D. N,
Tiwary. Shri K. N.
Venketswamy, Shri G.
Verma Shri Prem Chand
Yadab, Stri N, P.

MR. DEPUTY-SPEAKER : The result®
of the division is :

Ayes ; 41 ; Noes : 69,

MR. DEPUTY SPEAKER : The motion
is not carried by m majoriny of the 1otal
membership of the House and by a majority
of pot less than two-thirds of the Members
present and voting.

The motion was negaiived.

16.42 hrs.

SUPREME COURT (ENLARGEMENT
OF CRIMINAL APPELLATE
JURISDICTION) BILL

SHRI A. N. MULLA (Luckmow): 1
move :

“*That the following amendments made
by Rajya Sabha in the Bill to enlarge
the appellate jurisdiction of the Supreme
Court in regard to criminal maiters, be
taken into consideration :

Enacting Formuila
1. That at page 1, line 1, for the

JULY .1, 190

of Cr. App. Jurdn. Bili 300
word “Twentietb” the word
“Twenty-first” be s ub t.rurcd.

Clouse 1

2. That at page ), lined for the
figure *1¥69" the figure “1970"
be substliut-d.”

MR. DEPUTY SPEAKER :

The ques-
tion is :

“That the following amendm-nts made
by Rajya Sabha in the Bill on enlarge
the appellate jurisdiction of the Supreme
Court in regard to crim.nal matters, be

taken inlo consideration :

Enacting Formula

1. That the page 1, line 1. f.p the
the word “Twentieth™ the woid
“Twenty-first” be substirured-

Clanse 1

2. That at page 1, line 4, f, the
ficure *19¢9" the figure “1970"
be substitured.”

The motion was adopied.

Eun.cting Formu a
MR. DEPUTY SFEAKER : The cues-
tion is :
Page 1, line 1,—

Jor the word  “Twentieth”
“Twenty-first” be substirured.

tte word

The motion was adopted.
Clause 1

MR. DEPUTY-SPEAKER : The ques-
tion is :
Page 1, line 4,—
for the figure *1969", the figure *1970"
be substituted-

The motton was adopred.

SHRI A. N. MULLA : 1 move :

“That the amendments made by Rajya
Sabha in the Bill be agreed to.”

*The following Members also recorded their votes :
AYES : Sarvashri P. Gopalan, C. K. Chakrapani and J, B. Singh.

NOES : Shri Kikar Siogh.



